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ITEM NO.9 COURT NO.14 SECTION X

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Writ Petition(s)(Criminal) No(s).119/2020

MUKESH Petitioner(s)
VERSUS
STATE OF NCT OF DELHI Respondent(s)
(FOR ADMISSION )
Date : 19-03-2020 This petition was called on for hearing today.
CORAM
HON'BLE MRS. JUSTICE R. BANUMATHI
HON'BLE MR. JUSTICE ASHOK BHUSHAN
HON'BLE MR. JUSTICE A.S. BOPANNA
For Petitioner(s) Mr. Manohar Lal Sharma, Adv.
Ms. Suman, Adv.
Mr. Deepak Goel, AOR
For Respondent(s) Mr. Chirag M. Shroff, AOR
UPON hearing the counsel the Court made the following
ORDER
In terms of the signed reportable order, the writ petition is

dismissed.

Pending application(s), if any, shall also disposed of.

(MAHABIR SINGH) (BEENA JOLLY)
AR-cum-PS BRANCH OFFICER

(Signed reportable order is placed on the file)
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